45551 Women'’s and Children’s .23 APRIL 1954  Institutions Licensing Bill 5552

st fograw Ter : domr  wivEg-
gt : TuEla &, g9 agT F W
oy wieg aE & 1 e ddT W
i A

Some Hon. Members: Government
Benches are empty.

Mr. Chairman: If the Government
-Benches are empty, we cannot help it,
but at the same time we are all res-
ponsible Members of Parliament. It
is our duty and business to go on
with the work of- Parliament.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I am back in my seat.

Mr. Chairman: Mr. C. R. Narasi-
mhan. Absent. Shrimati Maniben
Patel.

‘WOMEN’S AND CHILDREN’S INSTI-
TUTIONS LICENSING BILL

Shrimati Maniben Patel
South); I beg to move:

“That the Bill to regulate and
licence institutions caring for
women and children, be taken into
consideration.”
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‘Mr, Chairman: Motion moved:

“That the Bill to regulate and
licence institutions caring for
women and children, be taken
into consideration.”
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Shri Tek Chand (Ambala-Simla):
Mr. Chairman, if 1 offer my felicita-
tions to the Mover of the Bill, I feel
that this Bill has not come even one
day too late. As a matter of fact, a
measure within the contemplation of
this Bill has been long overdue. It
is a notorious and painful fact that
there are a very large number of in-
stitutions masquerading under the
names of Orphanages, schools, widows
homes, Abala homes andso on. Their
real objective is either to employ child
labour to their own advantage or to
pander to their base tastes and of
the likes of those who are the worst
pests of society whereby innocent
children, boys and girls are being
taken away from their homes and
the worst types of crimes are
being perpetrated not only on those
children but also on society. So far
as I have been able to notice, apart
from the serious immorality they
lead to, they also lead to very vio-
lent crimes. In order that the boys
may be able to go about and evoke
pity, it is a fact that sometimes they
have been maimed and their ° limbs
mutilated; this is done so that they
may be able to induce charitably-
minded people to part with some coins
for those who employ them. Maiming
and mutilation and other physical
damage is practised underground and
yet those children are helpless and they
have no voice in the matter.

Ordinarily the recruiting ground
are the orphan children, waifs and
strays or those grown-up children

. who haverun away from their homes
and whose traces cannot be found.
There are cases where children of
well-placed families are stolen either

in connivance with the servants or in
league with others and they are spi-
rited away. The hopeless and help-
less parents are left behind wringing
their hands in helplessness, never to
see the faces of their children.

The lot of the children is much
worse. They are either schooled in
crime or brought up on drugs or other-
wise mishandled. Their education is
neglected, their health is neglected
and they become a tremendous drain
and a burden on society.

One thing which I have noticed in
my part of the country—and I dare
say similar must have been the ex-
perience of other friends also—is
that somebody comes along with a
story that there is a school, there is
a goshala, there is a orphanage or
other in some remote part, thousands
of miles away, hundreds of miles:
away and he expects that somebody
should give Irim something in charity.
The usual excuse is that he wants to
have a trip to the hills, he wants to
make a little money, there are
a couple of children and there are
some subscription books and there
are one or two printed papers. So
far as the kind-hearted and gullible
members of the public are concerned,
they usually manage to get a letter
or two saying, please help this orga-
nisation, please assist that institution.
They thrive on the credulous nature
of the people; they thrive on the cha-
ritable-mindedness of others but they
who pay hardly realise that the
money they are giving away in con-
tributions, in charity is being utilised
for crimes and sins. This is an as-
pect which I have had occasion to
notice about those institutions styling
themselves as orphanages.

There are other institutions called
widows’ home or abala homes. I
regret to say that they are the plague
spots where immorality of the worst
type is indulged in and where women
are trafficked and they become a
transferable commodity. Either they
have to sell their chastity and be-
come for the rest of their days slaves
to those people and society will not
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-yevive:them -batk -or they -have got
-po relations living or, if living, they
-are too remote to be interested in
-them. -In a country =whose  popula-
tion is tremendous, it is very dfficult
to get trace of the persons who have
been abducted or who have been kid-
napped, and who are being exploited
for nefarious purposes. Therefore, it
is a matter of imperative urgency
that steps should be taken to license
all institutions where people are kept
for seemingly philanthropic purposes,
either of education or of culture or of
protection and it is extremely desira-
ble that stringent laws should be
passed for their protection. As a
matter of fact, the burden of proof
should be on the other person to
show why he has kept under his su-
pervision or control a minor who is
related to him. Therefore, if you
have the example of Dr. Bernado’s
Homes in England, you will find that
unwanted children are being nourish-
ed, being brought up, being educated,
all under the supervision of the Gov-
ernment. Female children cannot
be married away; male and female
children cannot be adopted away un-
1ess a rigorous and strict procedure is
gone into and the adoptive parents
offer certain guarantees that the child-
ren to be adopted are geing to be
looked after. I wish we had in our
country a composite piece of legis-
lation whereby such crimes could not
‘be committed and unwanted children
could be protected. It is high time
that the Government should devete
its attention to bringing on the
statute-book a comprehensive mea-
sure.

However, I do not agree fully with
the remarks of the hon. Member
who has just preceded me. My
reason is that if it becomes the ex-
-clusive ‘headache of the Government
that all such institutions must exclu-
sively be controlled and managed by
-the  Government, I am afraid it will
‘be a too big a task. There are
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Shri Tek Chand: I said the last
speaker, the speaker who preceded
me and not the Mover—I meant my
friend sitting behind me. The sug-
gestion to which I cannot subscribe
is this. All private charitable insti-
tutions of such a nature should be
under the exclusive control of the
Government; if not so, they should
be declared to be unlawful institu-
tions. It is only that aspect of the
suggestion with which I do not see
eye to eye. People are philanthro-
pic; they are charitably-minded, and
it should also be the desire of the
State to see that people of their own
should take the initiative, but those
who do so, it should be assured, are
really charitably-minded. Therefore,
it is necessary that such institutions
ought to be encourage, but so far as
their working is concerned, it should
be supervised under the vigilant con-
trol of the governmental authorities.

With these words, I offer my whole-
hearted support to the measure.
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Pandit K. C. Sharma (Meerut Distt.—
South): I rise on a point of order. May
I request the Chair not to permit the
House to be divided into Sthri Mem-
bers and Purush Members?

Mr. Chairman: What is the point of
order here? It iscasting a reflection
on the Chair. I have called two or
three men and two ladies to speak
on the Bill.

Pandit K. C. Sharma: I am extremely
sorry that the Chair has misunderstood
me. What I meant to say was that
the hon. Lady Member, while discuss-
ing the Bill, was stating that, in mat-
ters such as this concerning’ women,
cnly Lady Members should be called
to speak.

Mr. Chairman: This is no point of
order.

Pandit K. C. Sharma:
may not be...

Mr, Chairman: I cannot understand
why the hon. Member persists in speak-
ing like this.

sftreht T dAgw ;. srew | R wgt
%t qaiw fgomht & P gw et dEm,

It may or



5561  Women’s and Children’s

[sfah 5w dewl

g wrel @ ateaw & ot & T
gad dd & 1 gw aud det & 3" Iu
AMTH T F oA & 1 T@ @ det B
T aTel & % ag gt o & wE
ate wrgat &, ot v g Pagar ammwt
= Adfar wufedt @ d=m & Tew
W IO e & I% we A
Fadt & ait Iwwt o FEd A & @
TW IR dwd H wOW wA T A
AT gTIR @ FEA & T Iegt & It
7 Padar ot &t T FY |

# gud o wgwt & ot onft aid o
Toeom g € | WA g3 # w| W™
# & g Pavar oot &t el afen
Iat wt TAAAT ' I TWET wAieR
ok oR TEAAHT TAW e @ sawt
T4 AeAAE B IETT A= gen 1 St
FOR AW FHA & FABT AHEg Tavarat
! dvart 1 § ates g AwEs
wp alt @ ¢ dfFT R maAHe TW
FTH FT FATI @ a2 3% €8 @ T

gAY wales geewEy @ =R g
artge dte onft gid Te= @ Pag swaw
T IuA o W Sw aee @ @ T &
e TER Bt TH TaEER & dAr 9mnge
st A’ A F OF W [ig FEA AR
A% dg AL g qE9d IW & amt

T A &

# s d a@ft wgd @ &7 §
% R a7 dAgeaEl IHE ot dg
gew @t agw e § |/iEw R
zw faar o oft @@ gw g e
@ % ankt o= Tewr Taggr ehman
P ¥ M avenr F ww @ FF tawd
omd ok 2w Fwor a8 Taw Tager g v
weH A TF sEE T T g dvw
R a gae ft o o g 9w oo

A

ﬁwﬂ.g

23 APRIL 1954 Institutions Licensing Bill 5562

¥ Jdd gge Paw &1 gon ot aw Tamwr
g | q® W EER W AR A
Ten FT @ G d PAeEe @ e
# T o @ 7 9ES gAY § qaare
Pe o gz Suwl dewe FAAR d R,
JUS TF @ grTan AR A artAd TR
goe g 9z & o g ot @ § W@
qE T & @ IR g AR 15 & oM
fF A ST aRr A@ & | I A
g A ot Yawar &, 7 waren Mear &
ik 7 e e ¢, @ A gew &
oty g qEw B TE At B dga 4T
@ fev ®aw gt O @ & |dfwa aeEn
3 gram # ol wra 72 & te o
@ @ o TR &€ Ak 79 Taw @t

Mr. Chairman: May I just enquire
how is the Govenment to blame? The
House cannot find time for it?
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Shri D. C. Sharma

rose—

(Hoshiarpur)

Mr. Chairman: What is the point?
What has the hon. Member to say?
1 have not heard him.

Shri D. C. Sharma: I have stood
so many times. How am I not able
to catch your eye?

Mr. Chairman: His standing so
many times does not entitle him to
ask an explanation from the Chair.
After all, the Chair has got a discre-
tion in the matter. Every day, 1
have seen, it happens. Every time,
several Members stand up, including
myself, but the Chair does not find
time to call the names of these
Members. The Members should not
make a grouse of it after all the
rights of all the Members must be
equally protected and respected.

Shri D. C. Sharma: I do not make
any grouse of it. I thought you had
seen me.

Mr. Chairman: 1 have already
seen; the hon. Member is higher than
the bench on which he sits; the Chair
certainly sees him specially when he
is standing.

Shri D. C. Sharma: rose—
Mr. Chairman: Order, order.

Shri Raghuramaiah (Tenali): I
have very great pleasure in support-
ing the present Bill and I think it
is one of those Bills which are long
overdue. In this country, our ex-
perience with some of the institu-
tions which are carried on in the
name of women and children is not
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really very encouraging. I do not
say every institution is not run on
sound lines; there are some institu-
tions which are run on very sound
lines run by people with very high
ideals. They are bringing up desti-
tute children and women in a very
commendable manner. But there are,
I think, a good number of institu-
tions which are being exploited for
the private benefit of the promoters,
whose inmates are grossly ill-treated.
The institutions are gravely abused.
It is within the experience of some
of us that the institutions are main-
tained solely as a means of livelihood
for some individual. Sometimes the
manager draws rations in the name
of the institution which is supposed
to have on record so many children
and so many women and all the ra-
tions are utilised by the person in
charge of the institutions. It is only
one of the misuses to which it is
put to and the most innocent.

There are a hundred others. I do
not want to go into -any discussion
about these in greater detail. Gov-
ernment should step in and take care
of the institutions of this wunature
and see that they are utilised for the
purpose for which they have been
promoted. I consider it one of the
primary duties of the Government.
There are ofcourse two ways of
doing it: Government taking it over
and directly running the institutions
or Government taking over the res-
ponsibility of supervising the institu-
tions, -

Great as this country is, enormous
as our problems are with our limited
financial resources. it will not be
possible for the Government to un-
dertake this work directly and do it.
But it should not be difficult for
the Government to devise some mea-
sure whereby every one of these in-
stitutions is properly supervised and
to make it a definite certainty that
the institutions are utilised for the
purpose for which they are being
promoted. It is a strange thing
that a duty like this which we owe
to the destitute women and children
of this country is not being taken
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up with the same amount of serious-
ness as it deserves and in the event
of the Government not coming for-
ward to give an assurance that they
will themselves come forward with
such a bill, I think we should strain
every nerve to see that the present
Bill is adopted.

Of course, I do not say that the
Bill is absolutely perfect from the
drafting point of view. It does re-
quire some changes. For instance
in the matter of definition of the
word ‘institution’ itself, I am afraid
it covers a larger number of institu-
tions than those what the Mover of
the Bill has in mind. Probably, the
intention, as I conceive, behind the
Bill is to confine it to those institu-
tions which are established for the
receipt, care and maintenance of
women and children till they reach
the age of 18 or till they are rehabi-
litated.

But the definition of the word
‘institution’, given in the Bill is very
much wider. As I read it, I feel it
is ipossible to include in it even
hostels attached to recognised girls
colleges or again it may include in
its scope so many very well known
women’s educational or other insti-
tutions. It is not certainly the in-
tention that the Government ins-
pector should poke his nose into
every one of these institutions and
in no event it should be the duty
of every institution to teach. train,
lodge, clothe and feed every woman
or child admitted in the institution
till she is rehabilitated or the child
attains the age of 18 years.

It is not the intention of the
Mover and it should not be that every
institution irrespective of the scope
or purpose for which it is establish-
ed should support and maintain all
the inmates. I, therefore, suggest
that the Mover should see that the
Bill is conflned only to those insti-
tutions whose specific object is to
receive, to take careé, to feed, clothe
dnd maintiain woién and  chffdrern
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so ‘that the objection that this Bill:
is too vague may be removed.

I would only say one thing more
in general and that is a general re-
quest to the Government. I think
a time has come when we should
take stock of what exactly are the
various measures that we should un--
dertake on the social side; it is no-
use to leave it’' merely to private
legislation. Concerted and definite
action must be taken by the Gov-
ernment to re-examine the whole-
field of our social activity and see
in what respect legislation is neces-
sary. It was a different matter in
the olden days when we left these
to the whims and fancies of the
foreign Government; we have our
own Government and we have to
set our house in order. We have to -
take care of so many things which
are not in the Fundamental Rights of
the Constitution; it may be that some
of them are in the Directive Princi-
ples and some are left to the conscien-
ce of the people. I would, therefore,
appeal—I shall make a special ap-
peal—that apart from this, Govern-
ment should undertake the work of
reviewing the whole social aspect and
say in what directions legislation is
necessary. On this particular matter
I would again earnestly urge upon
the Government to say that they
will come forward with a comprehen-
sive legislation, or in the alternative.
I would request the Mover to so
amend the Bill as to conflne it to the
purposes for which it is intended.

Shri D. C. Sharma: At the very
outset I beg to submit that there
was no intention on my part to ques-
tion your discretion.

Mr. Chairman: Order, order. As a
a matter of fact I had him in mind.
I had seen the hon, Member stand-
ing up twice. But at the same time
if he insists that he should be called
at a particular time or even called
at all. it is very difficult for the
CHislr to satisty his- wighes:
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Shri D. C. Sharma: I was submit-
ting that there was no intention on
my part to question your discretion.

And now I come to the Bill. On
the floor of this House this afternoon
three Bills have been presented, two
by Shrimati Maniben Patel and one
by my friend Shri Jhunjhunwala.
After seeing the fate of those Bills
.and after listening to the speeches
made on those Bills I have asked
myself one question: Have we de-
veloped any social conscience? Have
we understood the challenge of the
time? Have we seen the writing on
the social wall of India? I have
.asked myself these questions, and I
must say that the answer to all
these questions has been in the nega-
tive.

I entirely agree with my friend
.Shri Raghuramaiah that our Gov-
ernment should not be only a law
and order government, our Govern-
ment should not only be a govern-
ment which gathers' taxes, but our
Government should Dbe a real
welfare government. (An hon. Mem-
ber: Hell-fare government). I do not
know what my friend is talk-
ing about and I do not know
what language he is talking. I
‘was going to say we should give
primacy to problems of law and
order and problems of taxation. All
‘these things are there. because with-
-out these we cannot run the govern-
ment. But I say that the way in
which social legislation is neglected
in this House is—I do not want to
‘use any hard word—not the right
kind of thing. I would have said
.something hard about it, but I do
not want to. What was the fate of
the Bill which was brought forward
by my sister Shrimati Uma Nehru?
What was its fate? Here in this Par-
liament we were not able to discuss
and pass that Bill. But in the nei-
ghbouring State of Punjab a similar
Bill was passed. We say that our
Parliament should be a model for
every State Legislature. But I do not
think that has been the case. Be-
cause, here the Bill was put in cold
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storage and there the Bill was passed.
I am very sorry to say that in our
Ministries there is something like a
cold storage policy. And I must say
in all humility and with due respect
that all the measures which deal
with social welfare, almost all the
measures which are the real founda-
tion of the national and social pros-
perity of India, are put in that kind
of cold storage. I am of course us-
ing the words metaphorically.

1l pm

There are four days of dealing
with the problem. I think it is a
very big, colossal problem. I think
the best thing is to deal with this
problem on a national scale. It is a
problem calling forth the national
energies of this great nation. And,
unless it is tackled on that scale, I
do not think we can do anything.
Sir, my friend just now referred to
the large number of persons; to be
large number of children—boys and
girls—who are going about in this
country begging for pies, begging
for a little farthing. May I ask you
one question? Do these things con-
tribute to the good name of our
country? The other day I was tra-
velling in the UP. with a foreigner
who hdppened to be a gentleman
from another country. He said to
me: “Well, you attained independen-
ce about seven years ago and you
have been doing well. Why is it that
I see so many beggars in your coun-
try? Why is it that I see so many
children going about begging?” This
is something which, I should say, is
unexceptional in this country. X
should say that this blot on the good
name of our country should be re-
moved. We should not see any
more children as beggars in our
country. We should not see any
more children who are inmates of
orphanages and Vanita Ashrams as
beggars. There is a great deal of
trafficking going on in this direction
and we must put a stop to it. I
think there are four ways of dealing
with this problem. First of all, there
is the national way, and this is.
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that a census should be taken of all
the orphans in the country. If you
say, that for this you have to form
a machinery which will cost a great
deal of money, I would suggest that
the panchayats should be asked to
do this work. We have a net-work
of panchayats all over India.

Mr. Chairman: I do not want to
interrupt the hon. Member’s speech,
but this Bill has got a very limited
scope. It only deals with licepsing
and regulating certain institutions.
The broad question with which the

hon. Member is dealing, does not
come within its scope. I would,
therefore, request the hon. Member

to limit his remarks to the scope of
the Bill.

Shri D. C. Sharma: Sir, what | was
going to say is that,—I come from
the general to the particular, with
your permission—a census should be
taken of all the orphans and I think
this can be done by panchayats. Let
them take a census of all the or-
phans. I would say that the care
and custodianship of bringing up
these children should be the duty of
the punchayats. There was a time
in India when the orphans were taken
hold of by the people and they were
given some kind of good education
and training. Why not we get back
to that time? If the people of a par-
ticular Ilaka are not prepared to do
that, I do not see any reason why
this should not be a very good charge
on the panchayats. In the same
day, so far as towns are concerned,
we have Notified Area Committees,
Municipalities, District Boards and
so on. Why not they take charge of
children who are orphans? This is
the national way of dealing with the
problem.

The second way is that we should
have a man of genius like the late
Dr. Bernado. He did it on a volun-
tary scale in England, but I must tell
you that Dr. Bernado made it a
great national institution. I do not
deny that there are good orphanages
in the country. There is one at
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Ferozepore. There are good rescue
homes in this country; one in Bom-
bay which was opened by Dr. Jaykar
or some other Bombay leaders! There
are good homes, but I say that the
problem is so vast that we must
have a man with a very big vision
and drive to do that.

Mr. Chairman: This Bill does not
relate to the problem. We are only
concerned with the institutions. The
hon. Member may kindly look into
the Preamble given in the Bill. This
only deals with the regulation and
licensing. The broad problem does
not arise.

Shri D. C. Sharma: Therefore, 1
would say, that if we cannot tackle
this problem on a national scale, if
we cannot produce a man like Dr.
Bernado and if we cannot do this
ds a State business, then, we must
adopt the method which my sister
Shrimati Maniben Patel has sugges-
ted. And, what is that method?
That, we should keep proper check
ahd proper supervision over those
institutions which look after the
orphans, whether they are boys or
girls. I do not want to tell the
House how these orphanages and
Vanita Ashrams are becoming not
institutions for the welfare of our
nation, but are becoming institutions.
which are degrading humanity. They
are sources of degradation, social
degradation and moral degradation.
With a very few exceptions, they
are festering sores which are trying
to corrupt our people. I may tell
you one thing. In a town in the
Punjab, a little boy was arrested by
the police, a little boy of 10 or 12
years of age. The boy was plying
the honourable profession of a pick-
pocket—I mean honourable in the
sense that it was dishonourable.
When the magistrate asked him from
where he had come, and who he
was, it transpired that he belonged
to a Home for children: a home
where children of his age were receiv-
ing training in pickpocketing. I say
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that if we want to have these child-
ren brought up as potential criminals,
if we want to have these children
brought up as parasites on our
country, if we want to have these
children brought up as potential nui-
sances to our country, we should
throw them to the tender mercies of
these orphanage and Vanita Ashram.

My feeling is this. Of course, all
private Bills are inadequate. All pri-
vate Bills do not go far enough. All
private Bills have legal flaws here
and there. We are always promised
that some Bill would be brought
which will go further than that. Of
course, that Bill may or may mnot
come. I would say that so far as
this Bill is concerned, it is workable,
it is practical in its intention and this
is not a kind of Bill which will in-
volve the State in a great deal ot
expenditure. It is an eminently
suitable Bill for the times in which
we are living, in the sense that we
cannot tackle this problem on a big
scale. Therefore, I would say that
the Minister of Home Affairs should
be kind enough to bless this Bill
and adopt it, so that when we go
back to our constituencies. we may
be able to say that there is some
measure of social amelioration that
we have passed.

An hon. Member said that the de-
finition of certain words is too wide. I
do not think so. I think the defini-
tions given in thls Bill are admirable.
There is no danger of their being
misunderstood or being misinterpre-
ted. They are common words, which
are well known to every student of
English, and they are words about
which there is no ambiguity. There-
fore. I would say that this Bill is
very good as far as it goes and there
is no ambiguity about it. At the
same time, it does not place any
extra or additional responsibility on
the State. I request that this Bill
may be accepted by the Government
so that when we go back at the end
of the session, we may tell the peo-
ple. here is a Bill of social welfare
that we have been able to pass in the
House of the People,
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Shrimati Maydeo (Poona South):
I am very glad that so many of the
Member friends have taken great

interest in these two ‘things and
should have spoken in favour of
these.

As hon. Member Mr. Sharma said
there are so many institutions for
children which are run under diffe-

rent names, and they are carrying
on differently from what they ac-
tually say. In some cases we find

that there are Vidhwa homes and
side by side there is a children’s
home. My brothers will understand
the meaning of that. That means
illegitimate children are brought up
in the children’s homes. So, this
way our children’s homes are bein:
carried on. As Shrimati Maniben
Patel, has said, it is quite proper
that Government should have some
hand in it, and these should be licens-
ed. The homes should not be allow-
ed to run unless they are registered,
and their activities are known to
Government.

There are such a large number of
children reauiring attention that even
if more homes are started, we find
that they are crowded, and that is
why this is, I feel, a very harmful
disease of our society. So, we must
look to it first and give priority over
all other business. That is why ¥
would request the hon. Deputy Min-
ister to look into it and bring a Bill
as early as possible before the House.

Dr. Suresh Chandra
rose—

(Aurangaba:i)

Mr. Chairman: Now there are only
two minutes more. The hon. Member
is not likely 10 finish in two minutes.

Dr. Suresh Chandra: I will finish
in two minutes.
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Mr. Chairman: The matter has been
sufficiently discussed and 1 call upon
the hon, Minister to reply. If he
chooses to reply just now he can reply
in a few minutes or if he chooses to
reply later he may do so op the next
non-official day.

Sardar A. S. Saigal: Sir, I think it
may be postponed for the next non-
official day.

Mr. Chairman: The motion has not
been put yet. I have called on the
hon. Minister to make a reply. If he
chooses he may reply.

Shri Datar: I shall reply next time
so that others may also have an op-
portunity to speak.

The House then adjourned till a
Quarter Past Eight of the Clock on
Saturday, the 24th April, 1954.





